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1914.]

ACT No.Xorlold

PassED BY THE (FOVERNOR GENEBAL or INDIA IN COUNCIL.

(Recetved tﬁe assent of the G—ovemoa' Geneml on the 171,‘/&
Maacﬁ 1914.)

An Act to amend certain enactments and to
repeal certain other enactments.

HEREAS it is expedient that certain formal
amendments should be made in the enact-
ments specified in the First Schedule ;

and whereas it is also expedient that certain enact-
ments specified in the Second Schedule which are
spent, or have ceased to be in force otherwise than by
express specific repeal, or have by lapse of time or
otherwise become unnecessary, should be expressly and
specifically repealed ;

It is hereby enacted as follows :(—

1. This Aet may be called the Repealing and Short title,
Amending Act, 1914.

2, The enactments speclﬁed in the First Schedule Amendment
are hereby amended to the extent and in the manner gﬁ;;;gz;“ one
“mentioned in' the fourth column thereof.

3. The enactments specified in the Second Sch: dule gflt’:f}l oF b

are hereby repeal ed-tc the extent mentloned in the wents.
fourth. column thereof. :

4. The repeal by this Act of any enactment shal1 Sovings.
not affect any Act or Regulation in which such en-
actment has been applied, incorporated or referred to ;
and this Act shall not-affect the validity; invalidity, : g
effect or consequences of anything already done or
suffered, or any right, title, obligation or liability al-
ready- acqulred accrued or incurred, - or any remedy
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or proceeding in respect thereof, or any rclease or dis-
charge of or from any debt, penalty, obligation,
liability, claim or demand, or any indemnity alre dy
granted, or the proof of any past act or thing;

nor shall this Act affect any principle or rule of
law, or established jurisdiction, form or course of.
pleading, practice or procedure, or ex1st1ng usage,
custom, privilege, restriction, exemption, office .or
appointment, notwithstanding that the same re-
spectively may have been in any manner affirmed,
recognized or derived by, in or from any enactment

hereby repealed ;

nor shall the repeal by this Act of any enactment
revive or restore any ]umsdlotlon, office, custom,
liability, right, title, privilege, restriction, exemption,
usage, practice, procedure or other matter or thing
not now ex1st1ng or in force.

. THE FIRST SCHEDULE.
AMENDMENTS.

(8ee -seetion 2.)

Year, No. Short title. Amendments.

1850 | XXXVII | The Public Servants | In section 8, for the words and -
(Inquiries) Act, 1850, figures “-Act XXX of 1841 *
: the words and figures * the Code
of Criminal Procedure, 1898,
shall be substituted. ’

1867 XXV | The Press and Regis- |In section. 19, for the words
tration of Books Act, [ - Secleba.ry ‘to the Government
1867. of India in the Home Depart- .

ment,”’ the words “ Government -
of Iudia ** shall be substituted.

» XXXII | The Chief Commis-|In the preamble, for the words
. sioners’ Powers Act. “Chief Cowumissioners >  the
: | words ““Chief Commissioner *
shall be substituted.

1872
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Repealing and Amending.

'THE FIRST SCHEDULE—coitd.

AMENDMENTS—contd.

~ (S¢e section B)=mcontd.

Year,

1872

1875

1882

2

3

4

‘No.

* -
- . Short title.
i |

Amendments, -

Xv

XIII

XV

The Indian Evidence
Act, 1872,

The Indian Christian
Marriage Act, 1872,

The Probate and Ad-
‘ministration Act,

1875.

The Indian Easements
Act, 1882,

The Presidency Small
Cause Courts Act,
1882.

In section 87, for the words ¢ the
Governors in Council of Madras
or Bombay, or of thé Lieuten-
ant-Governor in - Council of
Bengal * the following shall be
substituted, namely : “ any other
legislative authority in British
India constituted for the time
being under the Indian Couucils
Act, 1861, the Indian Councils
Acts, 1861 aad 1892, or the
Indian Councils Acts; 1861 %o

_1909.” - .

In section 86, for the words * and
Bombay ** the words “ Bombay
and Fort Willjam .in Bengal »
shall be substituted.

In the title, for the words “ Pro-
bates and Letters of Administras
tion ** the words *¢ Court Fees »*
shall be substituted,

For section 3 the followiﬁg section

- shall be substituted, namely :—

“ 3, All references in any Act or
Regulation
to sections
26 gnd 27
of the
Indian Limitation Act, 1877, or
to.sections - 27 and 28 of Act
No. IX of 1871 shall, in the terri-
tories to which this Act extends,
be read as made to sections 15
and 16 of this Act.”

Construction of certain
roferences to Aot XV of
1877 and Act IX of 1871,

In section 19, clause (3), forthe
words ““ or Bombay > fhe words-
“ Bombay or Fort William in
Bengal ”” shall be substituted.

In section 87, for the figuresand
words ““ 83 or section 85 * the
words and figires “ 480 or gection
482 of the Code of Criminal
Procedure, 1898, shall be sub-
stituted. s .

In.
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THE. FIRST SCHEDULE—contd:

AMENDMENTS —contd.

(8¢e section:2)—contd.

4

1 2 3
- _ « ‘
Year. No. Short title. Amendments,
1882 — - XV— [The Presidency Small In‘sectio_n 88, for the words and’
concld, coneld, Cause Courfs Act, | -figures « Presidency Magistrates
) : 1882—concid. Act, 1877, the words and
) figures ¢ Code of Criminal Pro-
cedure, 1898,’” shall besubsti-’
tuted.
1886 X |The Indign Criminal | In the title and preamble, for the
Law  Amendment | words “ Code of Criminal Pro-
"Act, 1886, cedure, 1882, and ecertain otter
. Acts  thewords “ Indian Penal
Code * shall be substituted.
o, XIII |The Indian Securities | In section 14, after the words
. Act, 18886, “ from time. to. time,” ‘the words
“ after previous publication **
shall be inserted,
1887 IX | The Provincial Small | In the Second Schedule, clause (N,
' Cause. Courts Act, | for the words ¢ or Bombay * the
. 1887, words ¢ Bombay or Fort
' William in Bengal > ghall be
subsbituted. '
1894 I'| The Land Acquisition | In. section 3, sub-sections (2) and
- Act, 1894, (3), for the words * gaid Land
) Acquisition Act,” the words and
figures ¢ Land Acquisition Act,
- 1870, shall be substituted.
» VIII | The Indign Tariff | In secction 5, sub-section (@), for
~ Act, 1894, the words ““and the Governor of

The Prisong Act, 1894

Bombay in Council ' the words
“the Governor of Bombay in
Council and the Governor in
Couneil of Fort William in
Bengal *’ shall be substituted,

In section 47, clause (4), for the
word “and *’ tbe word * or *?
shall be substituted, '
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HE FIRST SOHEDULB—cond-.

AMENDM-ENTS%_GO_%&

(Sée section 9) -——contd.j

X | The
Act, 1897,

General Clauses | In

4

Amendment's.

gection 3, between clauses 3
and (4), the following shall be

inserted namely :—

R (3

@) ¢ Assam Act ? - shall
mean an Act made by the
Chief: Commissioner of
Assam in Council
the Indian Councils Acts,
1861 to 1909 :” '

under

For clause (5) the gollowing shall

be substituted, namely :—

s (B) ¢ Bengal

Act? *-shall
in the case of Acts

mean;
passed _prior to the 1st
Aprily 1912, an Act made

by the Lieutenant-Gaver:
nor of Bengal in.Council :
under the Indian Councils
Act, 1861, or the Indian
Councile Acts, 1861 and
1802, or the Indian
Councils Acts, 1861 to
1909, &nd. in the case of
Acts passed after that
date, an Act made by the
Governor of the Presi-
dency of Fort William in
“Bengal in Council under
the Indian Councils Acts,
1861 to 1909:

-After - clause- {5) the following
ghall be inserted nemely =

« (5a) ¢ Bibar and Orissa Act’

shall: meann an Act made
by the Lieutenant-Gover-
por of Bihar and Orissa
in Council under: the
Indian Couucils Acts,
1861 t0 1909

‘o
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THE FIRST "SCHEDULE'—»MW.

AMENDMENTs-eon.

(8¢ section 8)—contd,

Amendments,
1897 |X—concld. | The General Clauses | To ench of clauses (6) and gsa)
o ed

Act, 1897—concld. the following shan be - ad
namely ;—

““or the Indian Councilg Acts,
1861 to 1909, - i

After clause (16), the following-
shall be inserted, namely:;—

“(16a) * Bastern Bengal and
Assam  Act? shall - mean
an  Act made by ‘the
Lieutenant-Governor of
Egstern Bengal - ang
Assam in Council under
the Indian Couneilg Acts,
1861 ang 1892, or the
Indian  Conucilg Acts,

1861 to 1909 .,

To each of elayses (30), (¢4a) and
(65a) the Tollowing “shall pe
added, namely ;—

““ or the Indian Counciis Acts,
- 1861 to 1909,

XIV | The Indian Short [ In the Schedule, for the entry in
Titles Act, 1897, Solumn 4 againgt Act XIIT of
1875, the following shall be sub-

. stituted, namely :— -

“The Court Feeg (Ameng-
ment) Act, 18755 )

V | The Code of Criminal | In section 484, afler the figures .
" Procedure, 1898, © 480 the wordg and figureg
. “or section 482 2 gha)] pe
inserted, and after the wordg « fo
Punishment * the wopqs # or for.
warded him to g Magistrate for
trial > gha)] be inserted, .

II | The “Indian. Stamp | In Schedule I, article 24, Bremp.
) Act, 1899, - . | -ton (), after the worq
- : “ marriages ? the word “ divop~

ces * shall be inserted,

1903
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Repedlﬁjﬁg and Amending.

AMENDMENTS——

THE FIRST SCHEDULE-—conld.

contd.

(See section 2) —contd,

3

Short title.

Amendments.

The Repealing and
" Amending Act, 1903.

The Indian Extradi-
tion Act, 1903

The Indian Universi-
ties Act, 1904,

The Provineial Insol-
vency Act, 1907.

The Coroners (Amend-
ment) Act, 1908,

The Code of. Civil
Procedure, 1908,

The Indian Electricity
Act, 1910,

The Cnntonments Act,
1910.

‘Inthe title, after the word “ensct-

ments’’ where it first occurs, the
word “and”’ shall be inserted.

In the First Schedule, for -the
figures “ 446 *’ the figures « 444 ”
shall be substituted,

In section 24, sub-section (6), for
the figure «3" the figure * 5 »
shall be substituted.

In section 22, in the proviso, for
the word “order” the word
“act ¥ ghall be substituited.

In section 44, sub-section (3)
between the words “of . and’
“ following ** the word the »
shall be inserted,

In section . 2, before the words
¢ the said Act,” the words and
figures * the Coroners Act, 1871,
hereinafter referred to as shall
be mserted

In Schedule I: in Appendix E,
Form No..7, for the bracketed:
reference “ (0. 21, r.22)” the
following shall be substltuted
namely s—

« (0. 21, r. 16.) ;"

Iu Appendix- F, ' the last two Forms
shall be’ renumbered 9 and 16

instead of 6 and 7 respectlvely

In the Schedule, in olause VII 1),
for the words * a notice”” the
words “one month’s mnotice **

- shall be substituted.

In section 8, sub-section (Z), after.
the word ¢ place” the words
“or places ** aud after the word
¢ quartered >’ the words * or
which, being in the v1clmty of
such place or places, are requu-ed
for the service of the troops
shall be inserted.

1911
"
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 SOHBDULE—

' AMENDMENTS—cOncld.

{See scetion 2)—eoneld.

1 2 8 4

Year, No. - Bhort title, Amendments, -

9L XVII | The Indian Airships | In section 1

3, clauge (), fbr tbe

‘ Act, 1011, -word “to0°! the word “by *ghall ©
: : . be. subatituted, f
» XVIII | Fhe Caleutts In;pzvﬁe‘- hzggeﬁon@g-; sub-seetion, (2), aftér
N nb (Appeals) Ach,| the words “lig on * the ‘words
?ﬁ;.‘gm " “one o more of » shall * be
inserted. S e
T seghion 5, for the  words
“appeal ag if it was >’ the words
" appeal under this Act, as “if it
were * ‘shall be substituted, )
1913 11 | The Official Trusties | In scotion 80, sub-seotion (2), the
Agh, 1933, | following clamse shall be insbrted
, _ . efter clamse () ¢— -

{ ¢ (ee) The disposal, by destruction
or otherwise, of .such records,
) books.. and: papers belonging  to
- ‘| oxbeingin the custody of the

" Qfficial Trusteo. as. the Govern-
ment may counsider useless or un-
worthy oi_i boing pexmanently
preserved.)? . ‘

11X ;qm@, - Administrator | In section 50, sub-section (2), “the

| “General’s Act, 1918, | following clause shall be in-
Y & i ol T serted after clause (f) 1 — .

. ' (f) The disposal, by, destruc-

tion or otherwise, of such
A . '~ records, books and papers be-

3 ) longing to, or being in, the cus.
i : tody of the Administrator-Gene-
. ral ag the. Government may eon-
qr- uwseless or unworthy of
being permanently pregerved.”

'Khﬁa’.i‘!dniﬂﬁ: Companies| In the First:Schednle, in, Table A,

. Agt, 3. . paragraph, 91, for the word
! A‘Q ‘,1]& ' ¢ found »? : the, word ¢ formed ”’
T shall be substituted,

S R e -

THE SECOND SOHEDULE




THE SECOND SCHEDULE.

Repouling an&ﬁme_ﬁdmg.- |

Reprravs,

(See .éeqé{o@ 3) _'

I A

* 185y ;

e

xxx |

X1II

The Wills.Act, 1888. .

 The Dower Kot, 1689

l'I‘he Indlan Fatal Ac-

The Inheri‘f:a.nce Act,
1880, ..

The Indmn Regmﬁra-
‘tion of thps Aect,
1841,

The Indian Natura.-
hz&tion Act, 852, |

cide‘n‘ts Ket, 1855

u

H

«The Penal Ser’ﬂﬁ\l ]
Act, 1865,

1 2 8 4
Yeur. No. Subject or short title. Extent; of repeal.
‘11| The . Secretaries o | The words.« and to the Govern-
Governtment - Aet; | mient of Fort lelmn in Bengal »
' 1834.

In section 1, the words from o« and

overy word lmportmg the singu-
lar* to “.a male,” &

Ix section 1, the words from‘ « and

every wotd importing ** to.  or
thmg -

| Tii gectioti L, the words from “ and

every word 1mportmg tlfe singu.
lar ” to“a male.

In .seotion . 15 the words' “upon
conviction > occurring between
the words “ liable *’ and « on.*”

In section 28, the words < on con-
vickfon * where they occiif for
the sééonid time, :

In section 12, the words from
“and. words denoting * to
“ feminine,” :

 In section 1, the words # And i3

is enacted furbher that.”’

In gection 4, the words from
“ words denotmg the smgula.r ol
to « feminine gender, and.”

Section 850 far as it has-hoﬁ been

| ropealod by Act XTI of4'18'67.

In gection’ 15; the words: from
% ords i tho singular®* “to
“ construction.” i

|| T sectiod 118, thé words: from'
o the words importing the smgu-
e females »

[ In sgetion 1, the words from
i« words 1mpoxtmg the smgu]ar ”
to < females »?

T XV
H2
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THE SLCOND SCHEDULE—cow#d

REpeALS—contd,.

(See section §)—contd,

Year,

1861

1363

b2

3864

1865

”

1866

1867

2 3 4
“No, Subject or short title. Extent of repeal,
XVI | The Stage Carrisges _In seetion 21, the words from
Act, 1861, “words lmportmg the singular **
to «“ feminine.” :
The word ¢ Chief * wherever it
\ oceurs before the words *¢ Com-
missioner of Police.” =
" XX | The Religious Budow~| In seation 2, the words from
: wents Act, 1863. “ words 1mportmg the smgular »
) to « females,”
XXIII [The Waste Lands | Section 24..
B (Claims) Act, 1863, |
IXI [ The Forelgners Aet, | In section 1, the words from
186 “ words 1mp01tmg the szngulaa' »”
to « females.”
Section 24, ’
III | Phe = €arriers Aet, [ In section 2, the words from
| 1865, “ words in the singular * to“ in-
. clude the singular.”’
"X | The Indlan Successmn In secbion 38, the words from
Act, 1865, “ words n:nportmg the singular’”
to « females ’?
"XV }The Parsi Marriasge | In seetion 2, “the. words frome
. and Dlvorce Act, | “words in the singwlar® to
1865. “ include Lhe singular.”
XXI | The Native Converts’ [ In section 3, the words from “ and
Marriagoe - Dissolu- | unless ”? to * include the #ing-
tion- Act, 1866, ular,” S .
XXVII | The Indian Trestee In section 2, the words from
Act, 1866.. “ words importing the singular ™
, to « female,”
XXII | The Surais Act, 1867 .| In section 2, the words from
’ ' ~“werde in the singular®” to S
' “ vice versd.” )
: XXV | The Press and Regis-

tration of Books
Aet, 1667,

In section 1, the words from
“words" in' the smgula.r »

to
“« females.””

- XXXIF
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THE SECOND SCHEDULE— contd.

REerEALS —contd,

(See section 8)—oontd.

1 2 o 4
Yecar. No. Subject or short title. Estent of repeal.
1867 XXXII [The Chief Commis- | In the preamble, the words “any
sioners’ Powers Aet, | of ”* and “Oudh * and in sec-
. tien 1, the werds «“ Oudh ’? and
] ) “ as the case may be.”
1871 I| The Cattls Trespass | In section 1, the sub-section (3).
Act, 1871, .
In section 26, the words from
“the Local Government may ab
any time > to “wunder this Bec-
$ion,”’ -
; In section 81, the words from
| “and may ”’ to ¢ this section,”
" XXIII | The Peasions Act, |In section 1, the words “from-
1871, “ And it shall*? to * thereof,*’
1872 I | The Indian Evidence [ In section 387, the words from
Act, 1872, ’ “This secbion applies” to
“ Burma.”
" IX | The Indian Contract | In section 1, the words from
‘Act, 1872, ““The enactments ”’ to  thereof ;
. but'”
-The Schedule,
1874 IX i The European Va-|In section 26, the words from
grancy Act, 1874, “Al"  fines  imposed”  to
h : [ Courts.’
1875 X111 The Probate and Ad-| In f}{e"preamble, the words frore
ministration  Act, |  Whereas,” where it occurs for
1876. .| - thefirst time, to $he word «“ and,”
where it  occurs for the second
time; and the - word < also”
occurring between the words
it is*’ and “ expediont.””
1876 IX | The Nativé Coinage [ In section 1, the words and it
o } Act, 1876. shall come into force at once:
XI1I | The Indian ‘Merchant | In section 1, the words  and it

Seamen’s Act, 1876,

shall come into force at once.”

X1Xx




Year.

1876

1878

»

No,

XIX

VI

1 The Indian Forest
Act, 1878,
The * 8ea  Customs
Act, 1878, :

' The Indx n Salh Act

i The Presxdency Sma]l

- Su,i).ject or short; title.

" Extent of repeal, -

The Dramatic Per-
formances Act, 1876

trove Act, 1878,

The Destruction of
Reaords Act, 1879,

he Religions ‘Soocie
ies ‘Act, 1880,

azis Aet, 1880,

tlo Act ,1881.

The Obsbructxons in
Falrwa.y Act 1881

1882'

Cause Courts Act
88

The Punlab Umvexsxty
Act 1882

The Indlan Treasure- ‘

ipal Taxa- ; v‘

In ‘section 1, the words ‘““and i
shall come into force at’ once,”

In section 1 t,he words “and ¢
shall come mto foree at once e

Tn sectlon 1, the words from
“on and from *’ to i hereunder.”

The Schedule.
Section 205.

In sectxon 1, the words *“and it
shall cOme into force at once.”

' In sect.xon 3, the bracketed letter

(2) and clause (®)..

In sectioti’ '1, ‘the words. “shall
“come into force at once, and.”

Ip_ s,ect_io: 1, tbé,' erds “ gnd it
Shall' come into ‘forée at once.”

In sechon 1, tlm words o and shall
come mto force at once 2

In sectlon 1, the words gnd it
“ghall come mto force at. once,

Imsectxon 1, the, words “and it
sh p} ¢ome into force at: once 2

In section 19, clause {»), the words
“ for the recovm y of o wife””

Sectlons 83, 84 85 and 86

In sectxon 88, the words. and
ﬁgures i« secblon 83 or% -

. In sgetion 1_, the. words. “and it

shall come into force at onee.”




L

1 2 3 4.
Year. | No. ‘Sxibjeot or shortb title, Extent of repeal.
1884 IV ‘ ".l-‘h‘_’e Tndigh Explosives In section 6, sub-sectlon (1), the
Act, 1884. word ¢ and” after clduse (a);
: #hid olatisé (5 :
» VIL ['Thé Fndish Steainships| Sectioi 9; sub-section (8):
, Act, 1884, : :
e 3 Ti6j#sl - Practi- | In the title the words “and the
. - flofier® Aoty 1884, Indian Stamp Act, 1879.”
5 In the preamble, +hé second
1 clause.
Tii- sbefich 1, the word' “and”
after sub-dection (1), and  sub«
: section (2).-
; { Section 3.
1886 X |The Indisn Cnmmal The heading’s ¢ Indiad ‘Penal
H - LW Aqﬁendmenb Code™
: Ast; 1886,
. ] Section 22,
o X ’Eﬂé Tidiari Securities | In seotion 15, -sub-sections (I
-t ﬁct, 1886, (2), (8) an@ of subsscttion (4
' LR the words from “ and- the ” to
) the end.
is87. i Guskoitis Aot | The heuditip : “Bea Customs Act
' (1878)° Awiendment | 1878 : o
Adi;" 887, : -
: " mhe Piov ﬁéfal Smsm'E In the Second Schedule, in items
: (37), the : words “for the
| recovery of a wife ) ’
TR : - :
” XVIII The Allahabéd vnir| the word' “amd* .
versity Actj 1887, #¥tor su“b-séctxon (1) ;and sub- -
‘ : seémon‘ ©.
T3 the word * and”
B after sub-séction (2} ; ‘and sub-
R gection (3).~
» . Vi1 {Tie Dbt Act, 1888 So much a8 it unrepnaled




THE SECOND SCHEDULE—contd. |

_, Repeal

RepmALS—contd.

(See section '_'3)’__70‘0115&

ng and

Amending.  [aot

Year.

1889

1890

2

8

Act (1872). Amend-
ment Act, 1891,

2
"No. Subject .01-_short title, ) kE:ktf’;e_lylt of repeal,
I |Tho Motal Tokens| In section 1, the word « gpg »
" Act, 1839. after sub-section (2) ; and - sub-
section (8). - e
VI | The Probate " and | In the title Aand’ prea.mble, the
* Administration Act, | words  and. the Indian Stamp
1889. : Act, 1879, o o R
In section '1, the word ¢ ang *
’ ~after sub-section (2); -and sub-
section (3). R ! ‘
Section 8,
I | The Revenue Recovery| In section 1, the word “and*’ .
Act, 1890, | after sub-section (2); and sub.
section (3), - :
V | The Forest Act, 1890 | In the title- and preamble, the
' : words “ and ‘the Burma Forest
Act, 1881, S :
) ' In section 1, the word “and »?
after sub-section. (1) ; and sub-
section (@. : S
The headings: « Indian Forest:
det, 1878 - gnd ‘Burma
Forest Adt, 1881.” . o
X1II | The . Excise (Malt- | In the title and in the pkrea.m'b]e,
" Liquors) Act, 1890. | ..the words and figures “ to amend .
the 'Execise Act, 1881, and the
Bengal Excise Act, 1878, and,
In section 1; the word “and.”
aftar sub-section (1) ; and suh-
. section (2), ‘
XIX | The Indian Salt Act So much as is‘umepealéd.
(1882) Amendment B o :
|| Act, 189Q. | . .
I11 | The Indian Evidence |In the title and preamble, the

words  “and the -Code of
Criminal Procedure, 1882 Fad
the heading « Indian Evidence
Aet, 1872 7 5 ‘and.-the heading
“ Code of Criminal Procedure,
1882, after section 8, -

IX.
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Repealing and Amending.

THE SECOND SCHEDULE—contd.

RepEALS—contd.

f(‘See;secth'aﬂ-?)fvcontd- N

»

Management of
‘Private Estates Act,
189A

1 2 3 4
Year. No. Sﬁbject or short title, Extent of repeal.
L 18 IX | The Indian Merchan- | Sections 1 and 2,
dise Marks and Sea-
Customs Acts
Amendment A ¢ t, .
, 1891,
XII | The Amending Act,|In section 1, the word “and
. after sub-section (2) ; and sub-
section (8).
Sub-section (3) of section -2 and
of Part I of the Second
) Schedule, 80 much'as relates to
Act XXI of 1879 and Act XV
of 1888,
" XIII | The Inland Steam- | Section 8.
vessels Act (1884)
Amendment  Act,
1891.. .
»5 XVL|The Colonial]|Sectiont and the Schedule,
Courts of Admiralty : ’
" (India) Act, 1891.
» XVII | The beck and Load | Section 6.
Lines Act, 1891,
» XVIII | The Bankers’ Books | In section 1, the word and *
: ’ Evidence Act, 1891. | after sub-section (2); and sub-
section (3). ) . .
1892 11 The Marriage Valida- | Section 1. ‘ ‘
tion Act, 1892,
» VI | An Act to sménd the. | So much as is unrepealed, -
Indian - Limitation -
Act, 1877. anl the
Code of Civil Pro- )
cedure. - ) .
» VIII [The Lansdowne| In section 1, the word * and »
Bridge Act, 1892, after sub-section (2 ;. and sub-
. : section (3). .
X | The Government |In secti’on:"l the word ¢ and **

after sub-section (2) ;
section (3).

and sub-

Section 9,
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o (See sgetion 8)—so

epenting and Apsonding,

e SIECON«D"SCH‘E?]?)TJLEMM&;
. - REEE‘.“]'—“‘GO’MZ;

- [aors

Year. No, Subject or shor titls; Extont of fépeal, .
1893 I [ The: Bankers’ Books | In section 1, the word “and» .
: Evidence Act, 1893, |. after Sub-section (2 ; and syb.
‘ : fection (2), - c
, IV | The oFastition Act;|In seetivn 1, the word w g »
: 1893, ‘ after sub-section (?) 3 and sub-
: gaction (8),.
‘ 1894 I 'The' Liatid Adquisition | In séction?,ﬁub-secﬁén (2), and
Act; 1894, of sub-section (2), the -word
B ) 113 But.JJ‘ ‘ w‘
»- " IIE | The Indian Criminal |Tn the title ‘a,nd preamble, the
i Lsw  Amendment | words and figures < the Code
" Aect, 1894, of Criming] Procedure, 1882,
e v and.” : o .
‘The- hesading : « Fndiai Penal
7 00d63»'.’ o —‘ .
” VI ['The Inaten Tasie In sectioni 1, tlie  word #nd **
B SRV Act, 1834, - . . | “after-sub-section {9); and sub-
N o section (8);, .7 C
" v’ The Enginecte’ Cortl-| In seotic

»

”

ficates Vahdati
- Act; 1894,

| “Cause
1893,

III | The Iidian Criminal | In the tige o

- LW
- Act, 1895,

X\ The: Tndian Roilway| In soction 1, the word;
- Companies:: - Acty

1895

- Act, 1895,

00| after g

1,. the: word « 4nd »
‘ section (2) ; and sub.
sdotion (g), S .

residonioy Stmall.| I section 3,.sub-section (2),
Golirts ACt: .

‘| Section 12,

nd “preatible, the

o Ameudment:| words and figtires “ Aet VI of

* 1864 and the Indian Post Office
| Aty 1866.7 ' e

The: heading :  Indiag Penal
© Code . . o

S and
after sub-section (2 ;-and sub-
section-(8). =~

‘XV :?:Thé: Crown;. 'G.i‘-a,nt'sz’m - geetion. 1, the word « and »

after: sub-section (9); and  sub.
| section (3). .

lb-SEU,




1914.1, - Repealing and Amending.

RupEALS—contd,

“(See'.se‘cﬁo,n 3)—econtd.

~THE SECOND SCHEDULE—conéd.

8.

4

. Subject or short title,

Extent of i-epe_al.

The Cotton Duties
Act, 1896,

-The . Inland . Bonded
Warehouses - Act,
1896. :

1'The Indian Railways

Act(1890) Amend-

ment Act, 1896,

X [ The Indian Volunteers

| Aeb.  Amendment
Act, 1896,

I | The Excise Act; 1896

Act, 1897,

'|- The: Epidemic Dikeases

 The: Indian Fisheries
Act, 1897

' section (3),

In .section 1, the word “‘snd »
after sub-section (2) ; and sub-
section(3), - -

In section:8, sub-section (4)," the
words from ¢ and ‘the first of
such returns ” to. « commence-
ment of this Act.”” ;

Part, 111, :

'In section f1, the word and~’

after sub-section (2) ; and sub-
section (3), : ‘
‘Section 4, sub-section .

‘Section 5 )

;,I,n _section 1, the word ¢ gnd »

after sub-section (@) ; and sub.
section (8).

In section 1, subssection {9), the
:.Words “the Lieutenant.-Gover-
nor of the North-Western Pro-
vinces and Chief Commissioner
of Oudh ”; the word * and **
after sub-section (@) ; and sub.
section (3), i

‘In section .8, sub-section
clause (a), the words “ in the
- terpitories administered by the
Lieutenant-Governgr  of -
North-Western Provinces ' and

the Board of Revenue.”

In seotion. 1, the word . and *

-after sub-section (2) ; ‘and subs

In section 1, the word * and”
after sub-section (%) ; and sub-
section (3), :

)

the -

Chief Commissioner of ‘Oudh,—
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| 'R:epealing a\ndﬁAmendz’ng‘.;k : “[‘ ACTx, .

THE SECOND SCHEDULE—contd. -

REPEALS-—contd,

‘ “(See section 8)—contd.

Year.

No.

Subject or short title.

Extent of repenl.

1897

»

»

»

VI

VIII

IX

X1V

The Amending - Act,
1897.

The Negotiable Instru-
ments Act Amend.
ment Act, 1897.

The Reformatory
Schaols Act, 1897,

The Provident Funds
_Act, 1897,

The General Clauses
Act, 1897.

The Iundian Short
Titles Act, 1897,

In section 1, the word ¢ and”
after sub-section (Z) ; and sub-
section (2). :
In the second Schedule, Part’ 1T, .
the entry relating to Bengal .
Act, VIII of 1862. : :

In section 1, the  word "axkldk”
after sub-section (I) ; and sub-
section (2). -~ :

In seetion 1, the word “and”
‘after sub-section (1) ; and sub-
section (2).

In section 1, the word ¢ and »
after sub-section (2) ; and sub-
section (3). .

In gection 1, the word *“and *
after sub-section () ; and ‘sub-
section (2).

In section 1, the word “and?”
after sub-section (I); and sub-
section (2).

In the schedule, the entries rela-
ting to—

Act X of 1875.

Act V of 1887,
ActTof1888,
Act XX of 1889, '
Act XVIII of 1890,

Act TV of 1891,

Act V of 1891,

Act VI of 1892,

Act V of 1893..




19141 'Repealmg and Amending.
THE SECOND SCHE_DVUVLE-—contd.

) . - REepnaArs—eontd.

(See seetion 8)—contd.

1 2 8. . 4
S . Ye&t- - No. -iSubject or short title. Exteut.of, repeal. “
1897— |  XIV— |The Indian Short|  Act IT of 1894,
conelds | concld. Titles Act, 1897-- )
: co:zcld. Act VI of 1894,

R Act X of 1894,

Act IV of 1895.

Act XIII of 1895. ’

ActTof 1896, o
o S o At IV of 1898,

‘ ' . o ActV of 1896,

. Act X1IT of 1896.

L . . Aet XIII of 1897,

1898 1 |The Stage Carriages | Section 2.

Act (1861) Amond-
ment; Act, 1898.

» IV | The TIndian Penal| In section 1, the werd “and
Code Amendment ‘after Bub-section (1) and sub-
Act, 1898, | section (2). ; )

”» ' V | The Code of Criminal | Section 2 and therFirsf-Scbedule. .

Procedure, 1898,
" | In section 471 (1), the words -
“and shall report the ¢ase for
o ) the ordefs of the Local Govern-

- ) - ment.,”
: - . i In section 471 (4) the word and
figures “ section 472,* ’

. ' » V1 [The Indian  Post | Section 76 and the Second
* - ‘ Office Act,.1898. Schedule.
» VIX The Live-stock Im-|In section 1, the. word “snd?® -

portation Act, 1898. | after sub- sectxon (2); and sub- _ o
C section (8), - - IR g

» |~ X | The Indian Tnsolven- | In section 1 the “word “and
: ‘| cy Rules Act, 1898. | after’ subescction (1) ; aid sub-
g section (2).

1899
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Subject or shott title.| . Extent of repeal,

»”

”

I {Thé 1Indian Marine | In section 1, 1hé word “apd”
o fop Ach. (1887) Amend. | after sub-sedtion (2); and sub-
k : ‘ment Act; 1899. section (2), ; o

Tlie Indian Stamp ( In section 1, vsub-sec;tio_n'

(2, the
Act, 1899, words « Upper Burma.

»

Section 79 and the Second -
Schedule,, _ C
HI | The Presidency Small | In section 1,. the %ord  ganq »

- Cause - Courts - Act, | - after sub-section” (Z); .and sub- E
B . section (2);, : B

" |The Governiment Build-| Tn- seotion’ 1, 4k
-ings:Acty 1899,

) vio'rd'_5 ‘and >’
-after.  subisection @; and
‘sub-section (3), C

The Indian Evidence [ In section 1, the word «ang »
Act, 1899, after subssection (I); and sub-
: - . section (9), '

 Section 2,

' Section 5,

i The: “ Inlagid : Steam- | In: - seckion 1, the ‘werd “¢and »
Vessels Act (1884) after sub-section (23 and sub.
Amendinent”  Acf, | section . o S C
1899, : -
| The Indian Petroleum | In section 1, ‘the word ¢ and
Act; 1899, after sub-section (I ;'and siib.
: section (2),. . :

Section . 25 and the Second
Schedule, - .

" XI | 'The ourt-fees-Amiends| In: section '1,-'.the word “and »?
| ment Act, 1899, after sub-section . (Z) ; and sup-

i sectioni (2) !

Section 4,

: Thi: Cutréncy- Not’eaé I section ¥,. the . word « and - -
i Forgery Act,1899: | after sub-section (2):5 and sub-

section (2),

XIII




Bepealing omd Aviending
THE SECOND SCHEDULE—conid,

"REPEALS—con

(See section 8)-

111

td.

Yenr. No. Subject or short title, Extent of repealsé
1899 | - XIM [The Glanders and |In section 1, the word "and »
¥ Farcy Act, 1899, | after sub-section (2) - aud sub.
- . section (8), ‘
Section 17 t\nd the schedule,
X1v Th& Imﬁan Tarift ,Ln section 1,. the word r*and *
i _ Amendment  Act, | 5fter sub-section (1) aud sub-
1899, - section (2),
» XVil The Lan@ Tuprove- | In section 1, the word * “anq **
o oans (Amend-| after sub-section ) ;-Aand sub-
ment) Act, 1899, gection (2),
» XIX '1} _Q“ ency Conver. In soctxon 1, the word «“and *
sion.- (Army) Act after sub-section (2); and sub-
1809, gection (§).
” XX [ The Presidency Banks | In section 1, the word « and ”
o Act, 1899, after sub-seotion (1) and sob-~
gechlon (%)
XXII | The Cburch of Soot- | In_section 1, the word “and »
Iand Kirk' Sessions | ®fter subsection (2) 5 and sub-
Act; 1899, section (), ‘ :
1900 Il [The ‘Transfer of | In section X, the word «gnd?
Propenty Act, 1900, | 8fter submsection (1) g and; sub-
i : L section. (2 :
”» 111 'I'he Pnsoners Act i In. section. 1, the ‘word « and+*
1900, after sub-sectnon (2); and sub-
: . section; (§),, ;
the Thitd ‘Sched; '
»- Vi I'[ée LOWQIZ“ Bm‘m‘a. i elatin t A‘ tP‘}Iit Ifﬂie 7311('1‘188
ourts Act, 1900. relating to. Ac 0. 18 7- and
: o . Act,V of, 1881, - and.
. VII [ Amending Act XIX |Section 2;
’ of 1899, :
< a X }The Bankens’ Books In sechon 1, the word « and »

Emdepcgé Act, 1900

after sub-secblon (1) 3 a.nd sub-
-section (2),




| .,Repealing and- Amendmg ,

Amending Act, 1903

12 [ Aor'x,
~ THE SECOND SCHEDULE—contd.
© REPEALS—contd
" (See section 8) —contd.
1 2 8 A
Year, No. Subject or short title, - EXEent.- of repesal,
1901 Il | The Indian Tolls | Section 8 and of the Sohedule s
(Army) Act, 1901. much as is unrepealed. ’
” V | Thbe Indian Forest | In éecéion 1, the’ wo_i'd. “and *
(Amendment) Act, | safter sub-section () ; aud sub-
1901, ) ‘Section. (2). :
» VII | The Native Christian | In section 1, the word * and *
Administration” of [ after sub-section (1) 5 and sube
Estates Act, 1901. section (2), - )
» QIVIII' The Indian Mines | In section 1, the word ¢ and
i Act, 1901, afler sub-section  (2) ; ‘and sub- -
section (3), - ‘
Section 33,
v X [The Courtfees|In secﬁion 1, the word ¢ and**
: (Amendment) Act, | after sub-section (1).; and sube
1901, : section (2),
. XI | The Amending Act, |In the title, the wonds “and
1901, repeal *’ and “ obsolete,”
In section 1, the word *and”
after sub-section (Z); ‘and sub-
» section (8). -
1902 III | The Indian _Steam- | Section 2. R
' ships (Amending and :
Validating) Act,
1902.
” VI |Act to abolish the |The whole Act.
g Pandhari Tax, i
» VIII | The 1Indian Tariff | Section3, = v
- (Amendment) Act, ’ '
) 1902, )
1903 I | The Repealing .and|In the title, the words “and to

repeal  certaiii ‘other -enact-
ments,” : S
In the presmble; the third clause,

In section 1, the ' words - Repeals
ing and.” : :

Bections




o

Act, 1906,

1914. ] Repealmy and Amendmg
THE SECOND SCHEDULE—-contd
REPE&LS—-contd.
(8ee seetion 8)—contd.
1 2 8 4
Year. No.: Sub_ject or short title. Extent of rep_ea;l;
1903 |I—oonold. | The Repesling . and | Sections 4 and 5 and the Third
Amending Act, 1803 | Schedule.
—concld: . ] :
Tn the First' Schedule, in Part ITI,.
the enfry relating to Bengal
Act, VIII of 1862.
» VIIL | The Probate and Ad- | Sectiond: .
ministration:  Aet, -
1908. .
8 X The Vlctona Memo- In syeot.ion'l“, the word "’:and W
rial Act, 1903 after sub-section (I);-and sub-
_section (2). ;
» XIH  The Indian' Tariff | In sectionl, sub-section (2), and
(Amendment) Act, sectlon 8.
1903.
» XV | The Indian Extradi- |Section 241 and the Second Sched-
tion Act, 1903. ule,
1904 VIII | The Indian Univer- | Sections 12 and 20 and. the
sities Act, 1904, ‘Second Schedule.
» XI | An Act to revive and | Section 2
continue section 8
(b) of the Indian
Tariff Act, 1‘8941.
» XV | The Indian Stamp | In seetion ]. gub-section- (2), the
(Ameudment) Act, w01dx=“~Upper Burma.’”
1904,
-
v XVI |The Sea Customs |The whole Act.
(Awendment) Act,
1904,
1906 1I |The Indian Univer- Ditte.
sities  (Validation)
Act, 1903,
1906 I |The Indian Coinage | In section 24, the first clause g

.and the words “ Provided that**
and ¢ notwithstanding the re-
peal of the said Acts ; and the
Schedule,

VIII




Lo ",‘sRepeaZing ond Amending. o E xOT %,
THE SECOND SCHEDULE—sontd.

REPEA‘LS‘GO%td. ) e E . :

" (See section 8)—contd, S e

4
Extent of repesl,
. ) . : . - -
The Tand Improve-
ment . and Agricul-

turists’ Loanes
(Amendment) Act,
1906. .

Sections 2, 8 éhd b,

The Code  6f Civil | In section 60, sub-section (8, the
Procedure, 1908. bracketed letter (a), the word
e (;r * after clause (a) and clause
) "

The Indian Ewmigra- | Section 110 and the Fourth
tion Act, 1908.

Sehedule,

The Presidency-towns
. Insolvency Act;
1 .

In section 127, the firat sub-section
and the first seven words of sy
section (),

"Fhe Third Schodule.

The Tudian Paper
Currency Aet, 1910.

In section 30, the " words fromy : :
“ The enactments ”” to * there. : 7
of ” and *Provided " that * and : i
“ Provided also that >’; and the " -
Schedule, o S '

The Indian Stamp

] I section 8, clanse (ii),
(Amendment) Aeck, ) : i
1910, ;

The Indian Museurn

Section 1%,
Act, 1910,

The Cantonménts Act, | Section 81 and the Sché&u]e.
1910. . ' T

The Criminai Tribes

,Sec.tion 29,
“Aet, 1911, : )

The Indian -Pactories | In ‘section 86, - sub-section ‘-(2),
Act, 1911, the words from ¢ within one
) month of the commencoment of

this Act, or >’ {o ¢ this At

' Regulatio}ss




1914.7 Repédlinyand Amending. -

THE SECOND SCHEDULE—concld.

: . Repeas—concld..

T ' S (Seé section 3);conq1d. '

4.

Year., - No, Subject or short title, | Extent of repeal. -

Regulations by the Governor General in Council,

1800 V | The Coorg Land and | The whole,
Revenue  Regula-
tion, 1900,

Bengal Requlations.

1833 IX |The Bengal Land |Sections 17, 18 and 25.
Revenue  (Settle-
ment and Deputy
Collectors) Regula-
tion, 1833,

Acts of the Licutenant-Governor of Bengal in Counerl.

1862 VIII | The Bengal Zamin-| The whole Act.
- dari D4k Act, 1862,




